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) IA/679/2020 IN 1A/678/2020 IN TCP/10/1B/2017
6 |A/678/2020 in TCP/10/2017

ORDER

Learned Counsel for Applicant / Liquidator Mr. V. Mahesh is present through
video conferencing mode. 1A/679/2020 is an Application moved for urgent hearing of
IA/678/2020 filed for the purpose of seeking appointment of Authorized
Representatives for each of the Stakeholders as selected by the stakeholders
themselves. Pursuant to the order issued by this Tribunal dated 20.08.2020,
subsequently clarified vide order dated 07.09.2020 being clarifications as sought by
the Liquidator appointed by this Tribunal at the time of initiation of liquidation of the
Corporate Debtor, the following names have been given by way of tabulation at

paragraph No.7 of the Application in MA/678/2020 which is as follows:-

Category of Stakeholders Particulars of Authorized Representative
(Name, IBBI Registration No., E Mail
Unsecured Financial Creditors Mr. V. Senthil Kumar

IBBI/IPA-001/IP-P01070/2017-18/11761
Vsenthilkumar1993@agmail.com.

Shareholders Mr. S. Vasudevan
IBBI/IPA-002/IP-N00573/2017-18/11740
Svasan rr@rediffmail.com

Government Mrs. Ramela Rangasamy
IBBIIPA-002/IP-N00506/2017-18/11700
Rum_jai@vahoo.com

Workmen and Employees Mr. R. Balachandran,
IBBI/IPA-001/IP-P00907/2017-18/11507
rbalaca@gamil.com

Operational Creditors Mr. Anil Kumar Khicha
IBBI/IPA-001/1P-P00422/2017-18/10745
knpchennai@gamil.com

It is represented by Learned Counsel for the Liquidator being the Applicant
that necessary consent has been duly obtained from the respective professionals

selected as Authorized Representatives (ARs) by the respective stakeholders.
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Learned Counsel for the Liquidator also represents that in relation to
Professionals as chosen by the Stakeholders and coming up for confirmation in this
Application before this Tribunal, none of the Professionals had neither any enquiry
proceeding pending before the IBBI regulator nor before the respective Professional

Institutions to which they belong.

It is also represented that the Insolvency Professional Agencies (IPA) have
also given their Authority of Assignment (AoA). In the circumstances, there is no
impediment in appointing the Respective professionals as Authorized

Representatives for the respective Stakeholders.

Taking into consideration the representation made by the Learned Counsel for
the Liquidator and also taking into consideration the averment made in the
Application, MA/679/2020 stands allowed. Further in terms of the selections made
by the respective stakeholders the name as tabulated in Paragraph ‘1’ above stands
confirmed to represent the respective Stakeholders in the meeting proposed to be
convened by the Liquidator under the aegis of the Chairman appointed by this

Tribunal vide order dated 20.08.2020 and in the circumstances MA/678/2020 also

stands ordsred. \
-SD- -SD-
(ANIL KUMAR B) (R.VARADHARAJAN)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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